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Swatantiate Haiia Danuman Pension Scnems i 120U, Stiws muaplion,
about 1.6% laxh Samman Pensions tave been sanchliconsd and abagut 4.4 7
laki clalims na o cjected (il 31.03.2005).

This Ministry keeps on receiving complaints from various sources
regarding grant of Samman pension to ineligible persons. Sometimes Courts
have also ordered enquiries, and in a few cases petitioners have also filed
affidavits in Courts aileging grant of Samman pension to ineligible persons.

]

This Ministry conducts an enquiry through the concerned State
Government and/or examines its available records to ascertain whether
the concerned person meets the eligibility and evidentiary requirements
prescribed in the Swatantrata Sainik Samman Pension Scheme, 1980.

Where it is seen that any person does not fulfil the eligibility/evidentiary
requirements, proceedings for canceliation of the Samman pension are
initiated. The pensioner is given an opportunity of being heard, and, afte:
considering his reply (if furnished), a final decision on cancellation is taken.
Since the inception of the scheme in 1972, till 31.03.2005, about 1582
Samman pensions have been cancelled. In case the specificity of any
case so meriis, the pension is suspended pending the finalization of the
cancellation proceeding.

Receipt of complaints, engitiries through the State Governments,
examination of available 1ecords, stispension of the pension if the specificity
of the case so merits and final cancellation of the pension when esteblishizr
that eligibiliiy/evidentiary requirements are not futfilled are a continuous
process.

Deaths in Durgapur Steel Plant

2999. SHR! HBON RQY: Wil the Minister of HOmME  AFFAIRS pe
pleased to state:

(a) whether in December, 2004 three persons succumbead to deatrivers
buried under stage in Durgapur Steel Plant:

(b} whehicr C1L5.F has iceged formal complaint witi, State P
regarding the unnalural deaths,

(c) whether post-rartern was condutiad and bodies were Quly handed
over to theirrelatives thereafter; and
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(b)Aa’”ﬂ“ thorougii suarch ol e greg, (o deld 00dY Was i & no
Joeof such incidert came to notice. Moreover, no compiaint b out missin .
of these persons has been received from any quarler, However, foliowiinyg
the media reports, locai police has lodged an FIR and is inJestigating into
the matter.

(c) and (d) Not Appiicable.
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e pleased to stai:
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